701 Reports of the
Standing
REPORTS OF THE STANDING COM-
MITTEE ON ENERGY

SHR1 DIPANKAR MUKHERJEE
(West Bengal): Madam, 1 lay on the
Table a copy each (in English and Hindj)
of the following Reports:—

(i) Seventeenth Report of the Stand-
ing Committee on Energy on Action
Taken by the Government on the re-
commendations contained in their
Seventh Repory (Tenth Lok Sabha) on
Demands for Grants (1994-95) of
Ministry of Coal,

(ii) Eighteenth Report of the Stand-
ing Committee on Energy on Action
Taken by the Government on the re-
commendations  contained in  thejr
Eighth Report (Tenth Lok Sabha) on
Demands for Grants (1994-95) of
Ministry of Non-conventional Energy
Sources.

SHRI G. SWAMINATHAN (Tamil

Nadu): Madam, I want to raise,

THE DEPUTY CHAIRMAN: Just
wait. I have tp make an announcement.

LEAVE OF ABSENCE

THE DEPUTY CHAIRMAN: [ have
to inform Members that a letter has been
received from Shri Narendra Pradhan.
stating *hat he has undergone »urgery at
the All-Indja Institute of Medical Sci-
ences. He will not be in a position to
attend the House during the remaining
part of the current Session. He has, there-
fore, requested for Leave of Absence for
the remaining part of the current Session.

Is it the pleasure of the House that
permission be granted to Shri Narendra
Pradhan for remaining absent from the
remaining part of the current Session?

(No hon. Member dissented).

THE DEPUTY CHAIRMAN: Permis-
sion to remain absent is granted,
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RE: QUESTION OF PRIVILEGE

SHRI G. SWAMINATHAN (Tamil
Nadu): Madam, 1 have to raise an im-
portant matter,

SHRIMATI JAYANTHI NATARA-
JAN (Tami] Nadu): Madam, [ have an
issue to raise. The Chairman has per-
mitted me to raise it. (Ingerruptions) 1
have to raise an issue of privilege.
(Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Swaminathan, she has to raise a matter
of privilege.

SHRI G. SWAMINATHAN: The
matter is regarding the sanction for pro-
secution given by the Governor of Tamil
Nadu in respect of oup hon. Chief Minis-

ter.

SHRIMATI JAYANTHI NATARA-
JAN: The Chajrman has permitted me
to raise the issue of privilege, ([nrerrup-
tions),

SHRI G. SWAMINATHAN: Madam,
please permig us lo raise this important
issue here. The Governor has acted with
mala fide intentions. This Is < very ser-
ious matter, (Inrerruptrons). We have
askel for the immediate recall of  the
Governor of Tamil Nadu. This is a very
seriouy matter. The Governor should im-
mediately be recalled. (Interruptions),

SHRIMATI JAYANTHI NATARA-
JAN: Madam. the privilege issue shouid
get precedence.

SHRI G. SWAMINATHAN: The
Governor should not be allowed to.
(Interruptions).

SHRI S. AUSTIN (Tamil Nadu): Ma-
dam. we demand the recall of the Gov-
ernor, {Interruptions).

SHRIMATI JAYANTHI NATARA-
JAN: Madam, Yesterday, T was driving
down the Marina in my car when I was
stopped by policemen. . (Inierruptions).

SHRI N. THANGARAJ PANDIAN:
The Governor of Tamil Nadu should be
recalled. (Inferruptions).



703 Re. Question

THE DEPUTY CHAIRMAN: Mr.
Swaminathan, please sit down. ILet me
tell you, There is a procedure  here,
There is a conventioy in the House. A’ter
the Papers are laid on the Table of the
House, if there is any privilege issue, it
is alloweq to be raised first. Then, Mem-
bers can raise their Zero Hour points,
fo[!owed by Special Mentions and other
things. (Ingerruptions). The privilege
matter has o be allowed first. 1 will
allow you later on. Let her finish first,

SHRI G. SWAMINATHAN: This is
a very important matter.

SHRIMATI JAYANTHI NATARA-
JAN: Which matter is important? Ig any
oher matter more important than the
security of a Member of Parliament? Is
any other matter more important than
the privilege of a Member where the
police misbehave with the Member and
the Member is pushed and assau] ted?

Which matter is more important? (Inter-
ruptions),

'THE DEPUTY CHAIRMAN: Just a
minate Mrs, Natarajan. 1 will tell him,
Mr. Swaminathan, as a Member of this
House, you should know that a matter
of privilege has precedence over other
matters; it js allowed to be rajseq first.
Therefore, let her raise it first and then
I will allow you,

SHRIMATI JAYANTHI NATARA-
JAN: Madam, T want to raise an issue
of privilege and security of a Membey of
Parliament. I would like to point out
about what happened fo me ‘'yesterday,

Yesterday, I was on my way to the
High Court. I was driving down the
Marina in my car. Madam, this is very
important. I was to file a writ, It was
not as an advocate. 1 wag to file a writ
as a party in person. I wanted to move
the High Court through a writ against
the Tamil Nadu Government, directing
them to announce the date for the Pan-
chayat elections in the State. It was im-
portant because yesterday was the dead-
line, Otherwise, Central funds to the
State, running into abour Rs. 400 crores,
would be withheld. The deadline was
expiring yesterday,
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I was on my wap to the Higp Court
to file a writ petition as a party in
person. There were a number of police-
men present on the Marina. As 1 was
driving down the Marina, the policemen
stopped my car and asked me to move
into a side road. I moved into a side
road, Quickly, there were also other
cars which were directed by the police-
men to move into the side road. After
two-three minutes, I want to the police-
man on duty. There wag very little time
left for me. I had to reach the Hijgh
Court before 2.15 p.m. in order to file
my writ before the judge. The judge
would sit only up to 2.15 p.m, Other-
wise, the deadline would expire. 1 would
not be able to move my writ, Thereore,
after two-three minutes, 1 got down from
my car and went to the policeman on
duty and asked him. How long would
it take? Why did you stop me?. But
he did not answer me. Then I asked the
Inspector or Sub-Tnspector, whoOse name-
tag I read as “Chinasami’—7 don’t know
whether he was an Imspector or a Sub-
Inspector—how [ong it wou'd rake. He
refused to answer me and said, “P'ease
get off the road.” I said T was a Mem-
ber of Parliament—VY identified myself—
and said that I was on my way to move
an urgent writ petition against the State
Government in the Hieh Court and that
1 hag to reach the High Court bv 2.15
o.m.. at which point he srarted abnsing
all Members of Parliament, He called
us foul names and said, vou can go and
te'l whoever you like. I have written
down all that. T don’t want to su'ly the
records of the House by repeating it. In
Tamit he abused Membhers of Parliament
and Parliament itself in the vilest possible
language.

AN HON. MEMBER: What is his
name?

SHRTMATI JAYANTHT NATARA-
JAN: His name is Chinasami. Thar is
what hjc name-tag read. T do not know
whether he was an Tnsmector or a Sub-
Tnepector, AW the fime he refnsed to
tell me whv the cars were being blocked.
. .(Interruptions).. .



905 Re. Question
SHRI S. MUTHU . MANI (Tamijl

Nadu): It is a cock-and-bull story, With

mala fide intentions you are saying it.

THE LEADER OF THE OPPOSITION
(SHRI SIKANDER BAKHT): It is not
a party question. Members of Parliament
must be respected by policemen. Don’t
raise that questiom, please, .(Interrup-
tions)... No pplitics, please.

SHRIMATI JAYANTHI NATARA-
JAN: Thereafter, when I insisted on his
telling me or at least to give me an alter-
nmative route, he refused to give me an
alternative route. He could not give me
an alternative route. Because my car was
surrounded by other cars, I could not
move away, Then he pushed me with his
lathi... (Interruptions). .. He caught
hold of my shoulder and pushed me off
the road,

SHRI TINDIVANAM VENKAT-
RAMAN) (Tamil Nadu): ..gainst a Jady!
..(Interruptions)..

SHRIMATI JAYANTHI NATARA.
JAN: Let me finish, Every time I said T
was a Member of Parliament, he said
he did not care. And he did not tell
me why I was being stopped. The mo-
ment he heard that I was moving a
writ against the Government, he lost
his balance completely, he  attacked
me physically, and not one of the
policemen vresent there came to my
assistance, They were all watching
quietly. Apd he kept on pushing me
with his lathi—T was all alone— and
pushing by my shoulders and abusing
Members of Parliament, saying you
can go and tell whoever you like,
wherever you like...(Interruptions)..
While I was being pushed off the road
by Mr. Chinasami—1 don’t know
whether he is an Inspector or a Sub-
Inspector—at that time. ¢n the oppo-
site of the road—it is the widest rond
jn Madras, the Marina—the Chief
Minister’s convoy went by. T have no
problem about that, Madam. For the
Chief Minister’s security, let the roads
be cleared, T have no objection about
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it and I want to place it on record.
My objection is different. I have mis-
givings about the Inconvenience
caused to the public in Madras by
the movements of the Chief Minister’s
convoy, but I am not raising that as
an issue here, She is entitled to her
security, let them stop the cars. But
he could have told me that the Chief
Minister’s convoy was coming. He did
not even tell me that,

Madam, I have apprehensions about
my securify in  Madras. Just the pre-
vious day, when Mr. Subramanian
Swamy moved his writ in the High
Court, stones were throw,

THE DEPUTY CHAIRMAN: No, that
is not concerned here.

SHRIMATI JAYANTHT NATRAJAN:
T won’t refer to that; I am not refer-
ring to that.

SHRI G, SWAMINATHAN: She is
unnecessarily digressing. -.(Interrup-
tions).. This is not a court for her
to take a brief for Mr. Subramanian
Swamy. She is not arguing here as a
laywer.

SHRIMATI JAYANTH1 NATRAJAN
T am talking about myself.

SHRI G, SWAMINATHAN: Let her
talk abnut her privilege. We will not
allow this. Mr, Subramanian Swamy
is not a Member here. Why should
she take a brief on behalf of Mr,
Subramanian Swamy? No. no. you can-
not go on talking about Mr. Subra-
manian Swamy. ..(Interrmptions)..

THE DEPUTY CHAIRMAN: One
minute, please.

SHRI G, SWAMINATHAN: Mr. Sub-
ramanian Swamy has pothing to do
with her privilege. Let her talk about
her privilege.



707 Re, Question

SHRI 8, S. AHLUWALIA (Bihar):
You don't believe your own colleague.
You believe your police only.

SHRI G. SWAMINATHAN: Let her
talk about her privilege,

SHRIMATI JAYANTHI NATARA.
JAN: Madam, when 1 was in the court,
processing my papers, a large number
of their cadres were throwing stones
in the court. One stone landed on the
table of the Judge. The Judge abrup-
tly terminated the proceedings and
went away, Seecing the total break-
down of law and order in that State,
1 apprehend a serious threat to my
own security from the police. The mo-
ment I said that I was moving a writ
petition against the State Govern-
ment, the police force went berserk
and started attacking me physically.

Madam, even the Governor is not
safe, They throw stones on his convoy.
Therefore, I have given notice of a
privilege motion.

SHRI G. SWAMINATHAN: Madam,
I am very sorty, the Governor should
not be taken as a subject. You have
ruled that Governor should not be
taken as a subject here, She is speak-
ing about her privilege. This is not
the Tamil Nadu Assembly. She cannot
talk about Governor in this House.
She should not talk about the Go-
ernoer.

THE DEPUTY CHAIRMAN: Mr.
Swaminathan, vou please sit down.
Mys. Natarajan, you have given notice
of a privilege motion.

SHRIMATI JAYANTHI NATARA-
JAN: Madam, | am speaking for my-
self only. I am saying that ¥  appre-
hend threat to my security. I have
given notice of a privilege motion
today. I have given in writing what
has happened. 1 have given the date
and the time. Tt is 2.15 p.m, yesterday
sfternoon. 1 Have requestéd the hon.
Chairman to instruct the Government
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to provide security to me because the
policemen misbehaved badly and in
such an uncivilised way with me.
They have brought the entire Tunc
tioning of Parliament to disrepute.

Madam, secondly, I want to say that
they are preventing me from function-
ing as a Member of Parliament. Tt was
in discharge of my duties as 2 Member
of Parliamen: that I was moving the
court as a party in person because I

have been elected to this august
House.

THE DEPUTY CHAIRMAN: You are
a Member of this House.

¥ SHRIMATI JAYANTHI NATARA-
JAN: They have prevented me from
discharging my duties, T request you to
refer it to the Privileges Committee. .
(Interruptions) ..

SYED SIBTEY RAZI (Uttar Pradesh)
This matter should be referred o the
Privileges Commitiee and a time-bound
action should be taken by the Committee
because the misbehaviou, with the lady
Member s a very serious occurrence.

THE DEPUTY CHAIRMAN: Al
right.
SYED SIBTEY RAZI: It should be

decided in thjs House,

+ff BRe Uao wEAMfear : ATy
g gaa ifgh (swaew) ow g
TIEAT | GRAT BT AW § (=)
3 wigwr. . . (sumena)

THE DEPUTY CHAIRMAN: Not on
a privilege motion, No, No, T will not
permit jt. T won’y permijt it. No, no, no.

S wge uFo wgatwAr : wiger
HEERT F AT\ T FT ATX ISET
2, ffrms e aa fear 2

THE DEPUTY CHAIRMAN: [ can’t
permit it. 1 can’t permit is on a privilege
issue. I won’t permit 1t. [ am sorry. I
can't permit it om @ privijege issue.



09 Re, Question

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): I can assure the
hon, Member amd the entire House that
1 will get a report. If the police officer
hus behaved in thig fashion knowing full
well that she wag a Member of this House
it is a very serious matter. In spite of
knowing it, jf he has behaved in this
matter, it ig highly objectionable. That is
why—T do not know the facts—I1 will get
the {acig from the State Government, and
thereafter, we can decidg on it,

THE DEPUTY CHAIRMAN: Just 4
minute, The matter is before the Chair-
man, and he will take action and inform
the House. Thig is not the first time.
Many times Member; of Parljament have
been imsulted, The House has taken cog-
nizance of them. Whether one is a lady
Member or a male Member, one is 2
Member of this House, and we have to
keep the dignity of the House. The right
aof a Member to function as a Member
of Parliament is there. It has to be pro-
tected.,

SHRI VAYALAR RAVI: (Kejzala)k:

Madam, are you referring it to the Pri-
vilege Committee?

THE DEPUTY CHAIRMAN: The
Chairman will decide that.:

SHR G. SWAMINATHAN: Madam,
regarding the permission for prosecution
of the Tamijl Nadu Chief Mjnister .

THE DEFEPUTY CHAIRMAN: The
Chajrman has not permitted that. Mr.
Swaminathan, you know that we do not
discuss the acgg and actions of a Governor
in our House. So, that matter has to be
taken at some other level. The Chairman
has not permitted jt. So, I will not per-
mit you.

SHRI G. SWAMINATHAN: Madan"l, I
requested for the Chairman’s permission,
bwr he has ool permitted it.

THE DEPUTY CHAIRMAN: [ know,
there is ng permission before me, No
permission is there. Permissjon has not
been given.

[ 256 APRILs 1995

of Privilege 710
SHR! SATYA PRAKASH MALAVI-
YA: He is seeking your pcrmission.

SHRI G. SWAMINATHAN: 1 am seek.

ing youy permission. 1 wag in a dharna
for a long time.

THE DEPUTY CHAIRMAN: The
problem s this. Generally, if Members
are very agitared, I permit them to speak.
The problem here is that we do not dis-
cuss the acts of Governors. We  have
never dome If in the past, we do not
want o do it now u«nd we will never do
so in future, There are certain posts and
positions, about which we do not discuss
on the floor of thel HouSe. You understand
the difficulty we are having. You are free
to do whatever you like outside.

SHRI G. SWAMINATHAN: It is not
under the powers of the Governor to act
like this.. . (Interruptions)

We have requesited the Government
call back Mr, Chenna Reddy. The hon.
Heme Minister js here. He can react. We
were having a dharna before Parliament.

The Governor has been very vindictive
and with a mala fide intention he has been
asking the Chief Minister to be prosecu-
ted. 1f it is allowed, then any Chief
Ministe; will be prosecuted by the Gov-
ernor. 1 request the hon. Home Minister
who s here, to recall the Governor.

Fararafa

R D S I 1By
.. (vxzam)

SHR1 G, SWAMINATHAN: The Go-
vernor has been cheating a lot of prob-
lems for the State, The Governor canno:
involve himself in politics. This Governor

is not only in Tamjl Nadu, but even in
Pondicherry. .. ...

THE MINISTER OF HOME AFFAIRS
(SHRI S. B, CHAVAN): So far as the
conducy of the Governor js concerned,
request the hon. Member thay we should
restrain ourselves amé Mot bring anything
on record, which will not be desirable.



711 Re. Question

THE DEPUTY CHAIRMAN: You may
discuss this matter with the Home Minis-
ter in his Chamber, but not on the floor
of the House,

——

RE: PANCHAYAT ELECTIONS IN
U.P.
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